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Belgaum. 

Shri  M.Raghavendra-Achar 	: 	Advocatjor_the 

Shri. Masudeva Ro 	 : 	Advocate for the 



JUDGEMENT PR\IGJNCED BY SHICHPkIISHNA PJ\O, 

In this application, Shri M.Raghavendra Achar, 

learned counsel for the applicant has challenged the 

order passed by the Sub-Divisional Inspector, Postal 

(SDI) Respondent No.1 transferring, among others, the 

applicant, working as Postman BM City to BM Nehrunagar 

on several grounds. It is, however, sufficient in our 

view to deal with the main submission. According to 

Shri Achar the order of transfer was preceded by a 

Memo dated 25.1.1986 issued by the SDI in which he was 

called upon to explain why he should not be transferred, 

because he was found shouting loudly in the office in 

violation of discipline when he was working fw and 
since proceedings were neither initiated pursuant to 

the aforesaid memo nor were they cancelled, the transfer 

was effected as a measure of punishment. Shri M.Vasudeva 

Rao, learned counsel for the Respondents submits, that though 

the Memo dated 21.5.1986 was issued to the applicant, 

there was no intention on the part of the Department to 

pursue the matter and the order of transfer is not, there- 

fore, open to challenge. 

2. 	A similar point arose for consideration in Sunder 

Raju V. Assistant General Manager, C:nteen Stores DepOt: 

application No.20/86(F), decider on 26.6.1986, in which 

we held that it was incumbent on the part of the Assistant 

General Manager to have passed an order giving quietus to 

the complaint made against the applicant in that case 

without which it is reasonable to draw an inference of a 

nexus between the order of transfer and the complaint made 
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against the applicant. The ratio of the decision cited 

above, is equally applicable to the present case, since 

Shrj Rao has clarified that no order was actually passed 

cancelling the memo dated 25.1.1986. If so, the afore-

said memo is very much in existce which means and 

implies that the allegation of indiscipline levelled 

against the applicant stands and the transfer was effected 

on the ground stated in the memo as a measure of punishment. 

e, therefore, set aside the order of transfer. 

This is, however, without prejudice to the right of the 

Respondent to pass a final order on the memo referred to 

above, calling for the explanation of the applicant in 

regard to the allegations stated therein and thereafter, 

to consider the question of transferring him in conf&r-

mity with the rules and guidelines. 

In the result, the application is allowed with costs. 

MEME3 ER (AM) 
23.07.1986 

( CH. rAMAKRISHNA AO ) 
MEMBER(JM) 
23. 7. 1986 



it 
iu

Ll/  V1 
(PcSTAL), 
Belgaum 
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Be iga urn ho  

2. The Senior Superintendent 
of Post Offices 
Belgaum Division, 
Belgaum 

: Respondents 

A copy of the Order pronouneed on 23-7-86 by Hon'ble 

Sh. Ch RamakriShfla Rao, Member 
(Judicial) on behalf of the 

Bench consisting of himself and Hon'b3e ShriL.H.A. 
Bego, 

Member(AdministratiW is forwarded herewith. 

SLU4 OFFICER 
(Judicial) 

To. 	 . -. 	 . 

1k'. 
Sh  i S.G.  bespande. 	0tC 

'" ip C/0 Shri M. RaghaVefldracT, 
No. 1074 & 1075, Banashankati I Stage, 
5 eniVa5aflag 	II Phase,' 
BangalOre. 	. 

2. SUb..DiViSiOflal inspector.(ITA1.), 
-'Belgaum North. 

\ N 	
3; Tt* Senior .Superifltefldet1 of 

Post Offices, Belgatirn Division, Belgaum. 

4.Shri M. VàsUdeva RaO, Additional Central Govt. Standing Counsel, 

High Co urt of Karnataka Building, 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALOE BENCH 

CORAM: 

The Hon'ble Shri Ch.Ramakrishna Rao, Member (Judicial) 

The Hon'ble Shri L.H.A.Rego, Member (Administrative) 

Application No. : 596 of 1986(F) 

Date of decision : 23.07.1986 

Shri S.G.Deshppnde 	 ... 	Applicgnt 

Versu 

Sub—Divisional Inspector 
(Postal), 
Belgatzn North, 
Belgau. 

Re pondents 
The Senior Superintendent 
of Post Offices, 
Belgaum Division, 
Be 1 g a urn. 

Shri M.Raghavendra Achar 	 Advocate for the  
Applicant. 

Shri M.Vasudeva Rao 	 Advocate for the 
P , a 



T PRG'IOJNCED BY SHRI CR. RA'AAKRISHNA RO. - 

In this application, Shri M.Raghavendra Achar, 

learned counsel for the applicant has challenged the 

order passed by the Sub—Divisional Inspector, Postal 

(SDI) Respondent No.1 transferring, among others, the 

applicant, working as Postman BM City to BM Nehrunagar 

on several grounds. It is, however, sufficient in our 

view to deal with the main submission. According to 

Shri Achar the order of transfer was preceded by a 

Memo dated 25.1.1986 issued by the SDI in which he was 

called upon to explain why he should not be transferred, 

because he was found shouting loudly in the office in 

violation of discipline when he was working fox and 

since proceedings were neither initiated pursuant to 

the aforesaid memo nor were they cancelled, the transfer 

was effected as a measure of punishment. Shri M.Vasudeva 

Rao, learned counsel for the Respondents submits, that though 

the Memo dated 21.5.1986 was issued to the applicant, 

there was no intention on the part of the Department to 

pursue the matter and the order of transfer is not, there— 

fore, open to challenge. 

2. 	A similar point arose for consideration in Sunder 

Raju V.  Assistant General Manager, Cnteeri Stores Depôt 

application No.20/86(F), decided on 26.6.1986, in which 

we held that it was incnbent on the part of the Assistant 

General Manager to have passed an order giving quietus to 

the complaint made against the applicant in that case 

without which it is reasonable to draw an inference of a 

nexus between the order of transfer and the complaint made 



-2- 

against the applicant. The ratio of the decision cited 

above, is equally applicable to the present case, since 

Shri Rao has clarified that no order was actually passed 

cancelling the memo dated 25.1.1986. If so, the afore-

said memo is very much in existnce which means and 

implies that the allegation of indisciplifle levelled 

against the applicant stands and the transfer was effected 

on the ground stated in the memo as a measure of punishment. 

We, therefore, set aside the order of transfer. 

This is, however, without prejudice to the right of the 

Respondent to pass a final order on the memo referred to 

above, calling for the explanation of the applicant in 

regard to the allegations stated therein and thereafter, 

to consider the question of transferring him in confr- 

mity with the rules and guidelines. 

in the result, the application is allowed with costs. 

c!L 
AtAKRISHNA 	o ) 

ME:.1BER (AM) 	 hEMBE H ( if 
23.07.1986 	 2.7.1986 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BA3ALORE 

Addl.Bench: BANGALORE 

Application No. 	/86 

Between: 

S .G.Deshpande 	9. 	 Applicant 

nd: 

The Sub-DiVisional 
Inspector & another 	.. 	R'espondents 

APPLICATION UNDER SECTION 151 OF THE CODE OF CIVIL 
PROCEDURE. 

The abovenamed applicant submits as under: 

In the above application, the applicant has 

challenged the order passed by the respondents 

transferring him to a far off place. 

It is submitted that the applicant joined the 

service as Ex-tra Departmental Agent in the year 

1969 and thereafter, he was promoted in the year 

1979 as Postman. The applicant suinits that he 

has active part in the Union and he works their 

for the welfare of the officials. During such 

working, sometiites he might have highlighted the 

grievances before the Authorities. But, taking 

that as a grudge, the Authorities have transfer-

red the applicant to a far off place. 

It is submitted that the applicant met with 

an accident while he was oii duty as E.D.A., in 

the year 1964 and now he is incapacitated to walk 
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in the normal course. Hence, the Authorities 

should not have transferred the applicant to 

a far off in violation of the Rules. It is 

submitted in the place to which now he is 

transferred, he has to walk % 5 K.Ms., daily 

and in the quarters, he has to climb everday 

as it contains somany flats. This has become 

great problem for the applicant to discharge 

his duties. It is submitted that similarly 

situated incapacitated applicants (officials) 

are shown mercy by the Authorities, but the 

applicant has been singled out. Hence, the 

order of transfer is liable to be set aside. 

At the time of preferring the above application, 

the applicant could not urge the above facts. 

If the above facts are not permitted to be 

urged, the applicant will be put to irreparable 

loss and injury. 

4. 	WHEREFORE, it is prayed that this Hon'ble 

Tribunal may be pleased to permit the applicant 

to urge the above facts, in the interest of 

justice and equity. 

Bangalore, 
	

t 
Date: 	J'L 
	

Counsel for Applicant. 
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At tne bi;nc: of 	rfrtring 	the &oove application, 

the eplicant cu1d not urq 	the shove facts. 

If the 	crfcare nc 	peiittc to be 

urged, 	- vl :o 	t 	.1111. 

lo& 	r; 	jftv, 

4. 	'EiFO. it i p:ayed that this Hone  bL 

Tribunal may oo p1ead o 	U applicant 

to urge tie above facts, in the iutarest- of 

juice nr q ei.t. 

Bariga lore, 

Date: 	 Counsel fok Applicant. 

4 4 

I.. 



I TH? E!rR 	iITRATIVE TRIi3UNAi AT BA3JLORE 

'!ch: 9ALOcE 

11 	"r 	 /)( 

3etween 

S • . Deshparue 

le 
01 

-;:viioraJ. 

Applicant 

APPLiCA1IL UJ) 	3ECTION 151 O1' 	COL1 OF LIVIL 

Ttlt abov. 	:ei c:p,j1ic u; 

1. 	I: tne abovo 	1itioii, ct i:rpiirit his 

cha 	Lbc order 	j .± rnientS 

trici. rir: h±i - o 	r 	 f 	 c. 

2.Ii.. 	iumittccL th 	thG 	piiCCflt JO 	the 

Service  cL6 £x 	 :°ti, 	 ti' year  

169 ar; - 	 he 	s iru.:tut.: in tb year 

1979 - 	P 	• 	 i) ,77f ts that he 

has active pait in tie Urjifl 	;rk 	ir 

for the we1fe of th c 	ia1. trir 	uc 

worcin g. 	ae 	e m!çjn . 	cr 	qt"i 	the 

cirievr2ce5 aetore tnu uthoi.:itth&. 'jut, takcc 

thLt 	gruJçe, th' Atrite 	:vE tra.. ster- 

reá the a.pplicant to a far off place. 

3. 	It is :ubrnitted that the applicant met with 

an accident while he was on dut' as E.T.A,, in 

the year 1964 an now he iS incapacitated to walk 

.2 	

4 

NMI 



zoo 

jTqxj 9jq,vojj sq jo ft4o miasIll sqj jo sawpao 

9q 	•99*S:p$p 	p.zo 	o *Oz*do 

stil JO AsIs miasivi vi pansel tq i*nq 

eq pwø isnq.x 	•io;oq Tooli?iofldd 

11 pali; Aom svq jvmojlddv .q.j 

16 OPA 00d £ 	wnvslog vvmlsod ev piod imm 

O93AfJ qn qlzon Wrn?Gff jO vvelsod sAjosox sAvel 

rim nr!tet 

'swsodsi 	ioune 	oI, eq 'so*rj 

qnG qzop Owslea'iooed 	aosAa qVq aq 

£q p9xj9;iwsx4 ev^ 4igalld4vq* jvqj 	oz 

njq Aq P910 ae 
;ejei £*ø ioj pea 40f al 49volldft oq4 p.e 

116644tu 30 p4oapps p.,4.oeooø;w t 

eta 	3Wt1 SL1 JO lOp 10 qqj  pee.flqD sq 
voiqlaoilddle •aoqaq; * 	*eod 	'1 

-:sioo; 	paaqns 

-a-- 'e6I. i saIng lgvvqjxj  
IviSwoo •4*  JO 

.6vep*o4se eq;o jqeq so poj; £jdj 

ia 	• 

;vsoItddy •e 	epsidqBe 

99796'o 5  *601.Y 

- 
I 	'iaav 'vnngi & 2LAIMILSIMMM ivmao aT4.1 



d 

I 	914 Gqj PW •Oj*fl A&Z 041O iaqw 

I1 IV44 lOeflO 

* 	awto o..eo 1.ojddv 

eqj PvnoxR SIRI 10 P11 vallep 101 21'q 

USAIR Oq 04 P*Z*pzo imit 1*DIdt41 

oj •tj valso RUJOVIANOO 101 11 e01O1q Gt( 

BP1 o4 0',fl  el aq 4t1 1E%Dflttd1 eq ;o wotd 

OqI P11 B$flp 	0JJO aq Z0 •tDSO qq4 •Bfl 

1q1 *011 jP.O0 w til II 9 *VVAPV RLDSO 

Pavoilasug * 4avoilddu aqj •poe.i *oq 

081v sq Qovv^oIjV 9011SAl00 Wjq 95140sayZO; 

eq ;o onbeq.j • asos.zad paddiop.q 

- tjjoscq ao; P$A1$1 1joRb attl Aepvn 100 

P11 1$0fl eZflG Z*pVIpfljD$ UIM 0** $110 

-I.Iddl eqj 8$pIBoq •*svoddReq$ ;o.pooqpqo eqI 

- •3$1L0Aê OXaq$ ej sjxoqdAijI4$ P1* mvjnqqdA3j. 

aoi; 	Z.;;na ej Isloliddis 54$ $T3q$ 1$$1$I 

081V S4*Dj$ze3 p*B eqZ 'SOJAZOS $*1*XGA0O 

. 	*&RojdW 1O•$IJ  eq .Q ,p*$i00 11A 

11 6991a 10 lfl*9[ff 'z*odaa.sem*o$ieD 
6i$3; t3iPN pasto1$nv eq4  £q pn,eZe 11A 

$11ofldd* sqj :g•oØ qa'ezveZa 91PZ1Ye 

*.00 op 	0$ 

u1z*d *aZsq PSUOA*J$ $Z* 

SPIl 1$IeWZ9A* Sq 

01qA**e1 Sqj V1 teod 04$  paujor isn 

In $90t W44 0$  9913911Z$ 04$ pow •AlOj 10 

BIA IllobiddI 04$ 11 p$$100iIldlI oq 4ov pjnoo 



wnøg . 	eoq sq iioidda sqX 041moilddv et 

iq pap*eoo Im A41,0904 ;o 9.1m.evel 10 paXapO 406  

rem Ia'i Gt 	'pGRfl 4ov LXSA j*[*d Jo 
ow, SXOM sqq ponsel sum $OjO* $SflO 

1'I0118 a t2flO4 '4*3fldda eq4 o peneal imn aojo 

esTno .aota v 	q jvvnqjXj ejq1soj aq 

epjnsw o 1 	s 

&.xdo.td jo A4111quipeAv aq; 4noqa a4rojpnrpvpt 

	

oEil o4al o ol svq 	su 	ozas 

JO 9610VOiNst, i13G4 OT44 49pun astI49,904 *O1* 

eq AVm 4OqM SptOI$. aZ$4O JO asqwns v pov GOB'Ld : 

xsjnoj4j-ed v Iv peod v9sq aq $4 eq4 qo 

oj poiad eq; 'o 	ratai 	J9J8131 

voaenb sq.x$ps*oo a14A 	ort 	odd 

RRIOA AIGM 6104080 jo £etA V 

.ieAod vem all 9qnqjx49jp o 	oqepoap 

o .osxad 4oeq eq 	.q 

',ojAi,a 4W#WfX&AOO Jo V0111PIOD P911dM4 s 
ejaw 	-^vl JO $.tflO3 .is  Lq soppulime Jo molAind 

94• $P1B*fO OJM ,t$38* 	JO BIBtiO 411$WitQfl 
UAO ew1GBq 	paoOja1Seoi;;o •t 

'Al amnIOA jn6BJ,4 	jo L sInN JO 

S*OaAEct sq4 4!II 9Op10002 Wj 8.18JOWOZ4DeJJ! 

-. 

 

	

04 peeiodwa 91 zoo 	ji1ofreA1—qrt aq 

8!t94* eA1wp eqr 91 pansel aZBM Lxep.zo 

ej simal, eq •*o1jdde sq4 oq dqapq 

04 pBnGBj qov BVA iBptO 1S* 	.. 

q4na4 woj; ie; 8j AXIVAIJ sojen—as4vi am paapio 



wj pq low ej 41 9ovaq 'par. *O9$1 ePL 	t1310t 

- 	epew 400 orm 18JOVISS4JO 1GXO•3q. 	(A) 

ledvolpaiaq eqj jo 

aeo low al ejeoqd4 par woeaed paddop*8q Ajoja1qd 

ia gg pa1xtoe p *eaq q o* ptq I weoiidd eqj 	(Al 

;io3adi itax v jo aeMod jInj pq 

R%jqrjoijjo slam OP 4wqqwnovj eq4 as voj4opj9xnf  

xqjSvvx4 jo tZXO Gq 

'490294VI9AV 

	

V. peTLBSj BM x9jBIOVIZ4 JO IIaPIXO 9Lj. 	(H) 

	

sze;z 	tGXO 	ptw 09eq evq 

04WtQfl ejoq Joe e 	011Xy JO DArtOA 

low Bj x9;rviRxq JO tXIIO P$nd%U1 GLU 	U) 

sITx Ioj Sp* 	VNIPAV90ty  

	

peAeozexA 	JO sepxo aq 

euj Aq p8Uewe1dW3 Ajjej4xpd eeA z6jimex4 jo 

ev pevweIdwI aq jovpjnoo sp.zo 

44 J.O iø WjIe 	$jIXEJpIIO B*nqjIXJ I40R 

JO 618pIXO 914T:l___qU  IIXd 	px 

iOXapOo IIOpfl 	8 'Oi A410 W5a9 o 

1J$3IIX x0j 	eqj 

JO eXneW V gv 409 p13 'GOAIIee JO 090eX9 

ease,& 9L 4EMI qq4 IIOJ GOjjjO 

'I RNINJOA arm aq 8V '690V9 BOjØ 

eq4 vj Wetu4sod IM Pau 0LL1. G°I 

C 



—3— 

ordered as *tar.um4oe rivalry Is far from truth 

and is deated. 

The traasfer order was sot issued to 

cause asW hardship to the applicast. The traasfer 

orders were Issued is the adm4atstrattve isterest. 

The 8ub.4Hve4osal laspector is empowered to 

effect trasafers is accordasce with the provisloss 

of Rule 37 of P & T Maau& Volume IV. Besides 

both the otficee are located .. is thésase tows. 

Uormelly orders of trasafer are oUtside  the 

purviewof exami*atios by aCourtof Law. Trassferr 

àet*g as implied cosditios of (overamIst aervice, 

the appotating authority  is the best persos to 

decide how.to  distribute its ass power. 

A variety of factors may weigh the 

appotsIag authority whfle cossidertag the questlos 

of trsefer viz., reputattom, the period for 

which the he has bees posted at a particular 

place sad a sumbarofother grousda which may be 

takes together usder the head. Irix4galkoles of 

servlc&', The Tribusal has to go leto the matter 

and adjudicate about the availability of propriety 

of trassfer. 

The applicast is Atemptivig to misutde 

this Hoa'ble Tribusal by statlag that a show cause 

sotice was issued to the applicast. Though a show 

cause settee was issued the words "as a measure 

of pesatty" were sot used. The trasafer was 

sot orderedsa leasure of peailty as ooste*ded by 

the appitoast. The appitcast has bees workiRg Is Belgaum 

. . .4 
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Ctty sisce 1.7.70 and as posteac lit the same office 

aisos 6.10.69. As he was workiflg Is the same 

office for the last 16 years he was traosferred is the 

exigesolea of serv4ce, and. sot as a measure of 

pesalty. 

The aDpioast's applicatios for retrasafer 

to Belgaum City P.O. i.e st$ll ueder coasideratiom, 

4. 	Regardlitgparph 1:'he orders of this 

Ros'ble Ti'1bual ordealsg I starts stay of the 

orders Could sot be implemeated as the orders 

of trasafer were prt1al1y thplemested by the time 

the orders of isterim stay were received, 

RjSMdf&g  grou4 for _reltefs 

(I) 	The tspugsed order of tracafor is sot 

volativo of'rtcte 15 as sot hostile discrimitatios 

has bees made Icorderlag traAsfers. 

The order of traaafer was Issued s aHlci.-

stretive icterest. 

(itt) 	The order of tra*sfer Is sot wIthout 

juraidotios as the 4scumbeet who was offtclatlsg 

had full powers of a regular Inspector. 

The apilloast had not bees d eclared as a 

physically handicapped person and kyphos I a is sot one 

of the handieaps 

The order of trasafer was sot made 

with mala lids istesatos and bcce 1$ is not bad is 

law.. 

0 0 .5 
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City sice 1 .7.70 and as postrna i the same office 

si.ce 6.10.69. As he was work ; 	in, the same 

offic.e for the last 16 years he was transfer-red in the 

exigeccies of service, and not as a measure of 

E)ealty. 

The applicant's application for retransfer 

to ielgaum City F.O. is st4ll. uder- consideration. 

4. 	 Jhe orders of this 

Hon'ble Tribunal, order 	nterirn stay of the 

order3 ould not be implemented as the orders 

of brasfer were prtaIly implemented by the time 

the orders of ¶terim stay. were received. 

ear rounds for_relief: 

he impugned order of transfer is not 

violatie of rYcle 15 as nok hostile discrimination 

has been m.de i. orderi!g trunfers. 

(1 4 ) 	The order of transfer was issued 4 n ali— 

strative 	terest. 

The order of transfer s got wthout 

juraidcti.o- as the iucumbet who was offcatig 

had full powers of a r-eular Inspector. 

The ap:licant bud o.ot been d ecls•.red as a 

physically handicapped person ad kyuliosis is not oe 

of,  the handicaps 

(v.) 	. The order of traisfer was fio t  made 

with mala fi.de  itesion and hence it is not bad in 

law, 	 - 

0 . .5 
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orJored as 	ter—uo rivalry is far from truth 

Jhe trasfer order was not issued to 

cause ay hardship to the applicat. The trasfer 

orders were is.sued i-i the admistrative 	terest, 

The Sub—Divs4oa1 ]hzspector is empowered to 

effect trasfers 	accordance w th the prov 4 s 4 os 

of tule 37 of P 	T 1a7, ua1 Vo1une IV. Besides 

both the offces are located iFk the same towrA 

Uormally orders of trasfer are Oitside the 

purview of exam5.atio cy a Coirt of Law. Trasferr 

bbiIL ai imtied coiUitio. of Uovermt service, 

the appo tig authority is the best persoi to 

decide how to distribute its ma power. 

A variety of ±actors may weigh the 

appog authority while corsiderig the questio 

of trosfer vz., reputatio, the period for 

wlYch the he has bee posted at a particular 

place ad a umbdr of other grouds hich may be 

taken together u'der the heai ex 4 gercies of 

serviced. The Tr 4 buoal. has to ao into the matter 

arid adjudicate about the avo ability of propriety 

of trasfer. 

Thearp1ica,t is attemptg to msuide 

this ho'ble Tr 4 bunal by statg that a show cause 

:otice was issued to the a1)plicat. Lhough a show 

cause otce was issued the words "as a measure 

of peualty were :Ot used. ihe truos fer was 

ot ordered as measure of pe.altj as cote&ded by 

the applicat. The appli.cot has bee.. wokig ia beigaum 

.. .4 



COUL1 0 	itOt 0E imLecicit ed 	2S tuo aT1ictot 	oo 

eave ad the trasferre to the }ost 	dr- 

Gurjkar joi e d 	the 	nos 	2  the me 

The 	v-xt!ie0 ttae i 	the a1 cat i on 

are traversed herein parawisc-. 

com:eot to 5 s. 

4. 	 f he applicant 

was examitoed by the .uhorise;J I'1eical Officer, 

Catoameat Dispoasary, 'elpaum ot 27..69 aJ 

he was ce'rtified. to be fit for employme 	i 

Goverrreet dervce. The ssi d certificate also 

states thot the aplicat is sufferi 	from 

"Kyphosis ard this kyphos 4 	s there eversLce 

the childhood of the app ca;t. iesioes the 

cait was xmkizz recruited u.der Gecral unto. 

oot under the suota reserves for "Phys I  cal 

haJicapped ersos • The 'request of the appl 

for proot I 	him covey.ace a7 ]owoece has 

been rejected. The arpl icat was sasct oeJ 

cycle advo - ce with a cood iOt that ho 

use the cycle for bs official duties arid 	he 

plea of the ipl caet that he is u 	Ic to r1 

the bicycle is 	oU cosvi tcio oc-. 	ihe tho 

that aoplict was oruerej to be Hvc a 

be• 	is .00 ueaied a. o ti-u s ar ouod h: 

apolicoat COO.. ot cJaHn mu 	• 	from tro s±er. 

Che 5JJ(.uo 	Po 	ioe 

s a monber of ho r 	a fo 	amo L-uc t:aoc3 for is 



33R 	.L:1J. CJLTJ. 	 TR IBUiJA, :D.W-4 .BEUCH, 
BAIOtfi. 	 - 

Be 'ieC: 

3.;;. Lsshpade 	 • App1Jcat 

a 

SDI Belaum ad another, 	 .. lespodets. 

Reply filed or. behal.f of the Respodets 
u -de'r Rule 12 of the CetTa1. A 4 strave 

In bual 1ulcs, 1995. 

It s submitted as follows:- 

That the air1Jcat 	the above applcaton 

has challecej the order of hs traisfer. The 

sppi:icatlo 	s rni.scoroeived ad devoid of ay merits, 

ad the appi.ica4t is Pot ettleu for,  ay relef 

as oainied by him. 

 That the applicant was transferred by 

the Sub Divisoal Ispector, Belgsum tJorth Sub 

.Jivi.sto, the appoiti 	authority as postman., 

iehru.ar  x.O. ielaum ai 	ni ±-.T.Gu&j'tkar 

leave reserve postmai of Belgaum horth Sub Dvisio 

waS posted as postnia. Belaum City P.O. vde Sri. 

S ..ie5111aAde. 	flie appl cst has cow filed a 

app1cato before this 1Ion'ble Tribual ad this 

doi'Lle Tnibua1 has issued an interim stay of the 

operation of the •orer. dated 28.4.86. The 

orders of the itenirn stay of this 1ob1e Tnibua1. 

. .2 
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IN THE 	BA13ALORE 

NO. 	 OF 198 A3 

Between: 	

0 

APPZLLAN-T/S  
-1 	

PETI Tj ON/ 

And 

41- 	R E 3 P Ci DENT/S 

MEMO OF APARANCE 

All the Central Government Standing Counsel, 

denior and Additional, appear and act for the Union 

of India and its Officers (Respondent—ell-ats 

in this. proceedings. 

This appearance may kindl -; he recorded. 

for All the Central Government 
Standinj Counsel 

Address for Servic 

It Central Goverrent Standing Counsel, 
lNJ. gh Court ui idi ng, 

banqalore - 560 001. 



IN THE HIGH €OIRT OF K.2NA2AKA AT 3ANGALORE 

NO. 55 .  OF 198 

Between: 

c 	L 
, PETIl1ONR/ 

r 
¶ 	

c 
1 RESPO1: DENT/S 

MEMO OF APPEARANCE 

All the Central Government Standing Counsel, 

Senior and Additional, appear and act for the Union 

of India and its Officers (Respondent/s Appellants 

Nos. 	 'b.. 	 ) in this proceedings. 

This appearance may kIndly be recorded. 

for All the Central Government 
3tandinçj Counsel 

Adess for Service 

Senior Central Government Standing Counsel, 
High Court iiiilding, 
l3angalore - 560 001. 

- -. 

.1 	... 

-s.:i 
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C IN THE 	 --O •K'd AT B A1 ALORE 

NC. OF 19,3 	(fl 

Between: 

' S  

And 

. C) 
RESPCLN 

ç-& 

!.EO OF AP EARANCE 

All the Central GoVerrrnent Standing Counsel, 
3enior and Additional, appear and act for the Union 

of India and its Officers (Responden./s Appellants 

NOS. 

	

	 ) in this proceedings. 

This appearance may k1ndl be recorded. 

f-c;r All the Cent 	 rt?en 
.3tanding Counsel 

Addre.7,s fQ' Servj.ce 

Eiribr Central Govorn-nent Standing Conse1, 
Hi gh Court ui idi ng, 
E;anqale - 560 001. 
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INTERIM ORDER 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BA3ALCE BENCH 

Commercial Complex, 
indlra Nqar, 
anealore.-38. 

\I9fldY. thad2daj. of 

PilESENT 
The Hn tble 	b:(34l.) 	1Shri Ch.Ramakrshna Race, 

The Hon'ble Member(Admn.) 	 ,Shri L.H.A. Rego 

IN 
Ap1icition No.596/86(F) 

Shri S.C. Deshpande, 
C/c Sh, .i.Rhiendra char, 
Mroct€., Nc.1C74 & 137 
B.SK. 1st stage, 
Sr.eni"s 	aaz, had phase, 
2rtcore. - cc . 1Applicant* 

The Sub..Divnl, 
13lwn North, 
The Sr. Supt., 
Belgaurn,Divn., 

I 1i1 
Irispector( Pol) 
Belgaum. 
of Post Offices, 
Belgaurn. . ,Rspond€nts. 

der No.B2/P'Man/86, dated 13.2.136 issued inter-
12tc the ppiicnt by the 1st Respondent herein, shall 

stand $tye upto 12th of May, 1986 in respect of the 
Applicant. 

The case is posted for further orders on 12th of 
May, 6 198. 

Given under my hand and the seal of this Tribunal, 
this 29th day of April, 1986. 

For igistrar?. 
H 



PAPT!V F TE 

Q4TRAL ADINIS1RATIV 

TRIBUNAL ANLOj BRANCH 

COERC IAL CO1PLEX 

I1DRA 	BAr 2 LoiE 3<13 

C)115o N104 BELW1 	12 47 

C) FAR I kA NOT ALLOWED TO DISCHJRGI DUTES. AS POSIMAN 

CiTy INS? ITZ OF T-E STAY ORDR PASSED IN 'PPLICATION NO 

596186 (F) PRAY FOR SU1TLE 0 IRECT IONS TO 0 IV IS Io 

/'UThO: IT 1S 	S (3 ) SPANDE 

T  77 	 38 	5186 (F) 	 :i/ 



LAD 

CTa;J 	 TI12 TUEUNAL 
?•L PNCH 

Cornrcj1, Coiiplex(EDA), 
Indira 4agar, 
E3nglore..5 0 038. 

ACJ 	 Dated: 19.5J98C. 

S 
 E

GLeshpande, 
SPI..' , iaghavendra Achar, 
cate No.1074 & 107 9  

IanashanLri 1st Stage, 
Sreenivasa agar, ithd ?hs, 

AL 	 Applicant. 
Versus. 

ie 	The Sub-Divisiorrl Inspector(Postal) 
flelan North, IeIgot, 

2. 	The Senior Superintendent of Post Offices,' 
belgatn i)jyision, 

.., Respondentso 

A copy of the' telegram received fa the Applicant 
F,=m As sent herewith for necessary action. 

The Application is adjourned to 26,5,*l%C for 
k" 

 Tfiurth, er orders. 
By order of the fribtrnal. 



IcoPY,I 

TELEGRIM, DEPT • CE TELECCiUNICAT1CNS 

I CENT1AL ADMINISTRATIVE TRIBUNAL 
134P3ALCEE 2.E14CH ccrc ZAL CCiPLEX 

INDIRA NAGAR 
BA&ALCEE - 38. 

0 	115Q NJ.Q4 BELGAUM 12 47 

- SC FAR I Xvll NCT ALLCED IC DISCARGE DiJrIES AS P051MM 

ELGAUM CITY ThPITE OF THE STAY CRIDER PASSED IN APPLICATICN 

NO 5967186 (F) IAY FCR SUITABLE DIRETICS TO DIVISIONAL 

AUTHEUTIES - s G DESHPANE 

—'77 	1Q4 
	

Kil 
	

596186 (F) 
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IN THE CEI1TRAL MINISTRATIVE TRIBU1AL 

ADDL. BENCH: 	3ANGAIORE 

REGISTF.ATIOI' No. 

BEr;JEEU: 

S.G.DESHPINDE 	.. 	PLICiT 

AND: 

SUB-DIVSIOAL 
INSPECTOR (FOSTA) 
PND ANUTHER 	.. 	RESPONDENTS 

S1.ilo. 	Particulars 	Page Nos. 
Ac 

1. Memorandum 	Lpp1icabiOn 	1 to 8 

Anncxure-c' 1 10 
MQ 
nnexure-B 

J-nnexure-C 

• 

\5) Vaka1th 	 '3 

Bangalore, 

Date:L, 

M 
Couns, 

NJ 

-, 
,pp 	'-'.: 

 



IN THE CENTRAL ADNINI STRATIVE TRIBUNAL ' 

FORM No.1, 

(See Rule 4) 

APPLICATION UNDER SECTION 19 OF THE 
ADNINISTRATIVE TRIBUNALS ACT, 1985 

For use in Tribunal's Office 

DATE OF FILING 

PILJD BY 	: M.RAGiAVENDRA ACI-1AR' 
Advo cate, 
No.1074 and 1075, 
Banashankari 1st Stage, 
Sreenivasa Nagar II Phase, 

1angalOre. 
REGI STRATION No. 	: 

AC 

SIGNATURE 

REGI STRAR 

DITIO'17AL-BENCH: 

BETWEEN; 

S.G.DES:-IPANDE 

BAITGALORE 

APPLICANT 

AND: 

SUB-DIVE :-EIONAL IUSPETOR 
(POSTAL). 

THE SENIOR SUPERINTBNDET 
OF POST OFFICES . 	.. 	RESPONDENTS 
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DETAILS OP APPLICATION 

1. Particulars of the aoplicant. 

(1) 	Name of the applicant: 	S.G.DESHPANDE 

Name of Father 	: 	Gangadhar Deshande 

Designation and Office 
in which employed 	: 	Postman, 	Road 

Kapileshwar/Post Office, 
Eel gaum. 

Office Address 	: 	S.G.Deshpande 
S/o G n gadhar Deshpande, 
£0 stman, 
Kapileshwar Road Post 
Office, Belgaurn. 

(v) i-ddress for service of 
all notices S.G.Deshoande. 

C/o 1v.Raghavendra Zichar, 
vo c ate, 

No.1074 and 1075, 
Banashankari 1st Stage, 
Sreenivasa Nagar II Phase, 
Bangalore. 

2. Particulars of the resporenb. 

Ci) 	Nameand/Or designation of 
the respondent. 	x 1. Sub-Divisional Inenector 

(postal), 
Office address of the 	Be 	North, Belgaurn. 
respondent. 	 A 

2. The Senior Sunerintendent 
Address for service of X 	of Post Offices, 
all notices. 	 A 	Belaauxn Division, Belgaum. 

3. Particulars of the order against which 
the application is made. 

The apolicabion is against the following order: 

Order No. B2/P'Mafl/86 

Date: 	15-2-1986 

Passed by: First respondent. 

Subject in brief: By the impugned order, the 
applicant has been transfer- 
red to another post office 
in violation of the Rules, 
jhich is the result of 

.malafide intentiOn of the 
respondents. 
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Jurisdiction of the Tribunal. 

The applicant declares that the subject matter 

of the order against which he wants redressal is 

within the jurisdiction of the Tribunal. 

Limitation. 

The aoplicant further declares that the apli-

cation is within the limitation prescribed in S.21 

of the Administrative Tribunals Act, 1985. 

6.. Facts of the Case: 

The facts of the case are given below:- 

(i) The applicant was a nostman working in the 

establishment of the Post and Telegraph Depart- 

mont at Belgaum City Post Office. The applicant 

met with an accident and eeae sufferred a 

severe infirmity in his back bone and hence he is 

declared as physically handicaped. A copy 6f the  

declaration that the applicant is  thysically 

handicaped issued on 7-11-1985 is produced here- 

with and marked as Annexure. Further, the ali-

cant is not in a position to mov long distanceS 

nor is he in a position to ride bi-cycle. Hence, 

the applicant reested the second respondent to 

orovide him the light beat work. The second ros-

pondent, by his order dated 27_10_1985,directed 

the Superintendent of Post Offices, Belgaum City, 

to proviJe hir light beat work. The plicant 

suxaitS that his residence is at about 1 i(.I1. away 

from the place where he was working 	in the 

Head Office. The applicant belongs to National 



a 

Union whereas the Suerjntendent of post Offices 

and the Sub-Divisional Insnector belong to the 

rival union. The applicant is working as Divi-

sional Secretary for Postmen (Class-IV) in Belgaum 

Division. The applicant used to discuss with the 

resppncents about the problems of the Union and 

also bring out the harassment given by the res-

pondents. The applicant also discussed about the 

complaints made against the second respondent, 

with the zespondents. 

(ii) It is submitted that to take revcxe against 

the applicant and to cause him hardship, the first 

respondent, who came o.n in-charge only for a period 

of four months, transferred the an-plicant O  by his 

order dated 15-2-1?86 from Belgaum city Sub Office 

to Pehru Pager Post Office as Postman. The said 

transferred place is away at about 5 K.Ps., from 

the presen'c place. By virtue of the transfer order, 

the applicant is made to travel verzda' twice from 

his residence to Pohru Nagar Post Office and thereby 

he is made to work ard ride bi-cyclo for more than 

20 	per daw. This is how, with the rralafide 

intention, the impugned order of transfer came to be 

made. 

It is submitted that before ordering transfer, 

a show cause notice was issued on 25-1-186 calling 

upon the applicant to show cause why he should not 

be transferred as a measure of IDenalty, without 

framing ay eDecific charges, a copy of which is 

iroduced herewith and mark.d as nnexure-B. The 

...5 
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applicant gave Venly suitably statim that he is not 

indulged in any activities which warrant his transfer. 
- 	 Inspite of it,the applicant has been transferred. 

Hence, the impugned order is illegal and bad in law. 

If the respondents transfer the applicant byway of 

penalty, they should he held an encruiry against the 

applicant as per Rule 15 of the Fundamenbal Rules. 

Under Rule 15, either for misbehaviour or ineffincy 

the. Government Seant should not be transferred. 

Hence, the impugid order of transfer is penal in 

nature and violative of Fundai-iental Rule 15 of he 

Rules. The impugned order of transfer is also made 

with malafide intention as the respondents belorg to 

the rival union. 	ded to this, the first respondent 

is only an in-charge Officer and not a regular incum-

bent. He has abused his power without aithority -of 
qr 

law. 

(iv) The applicant submits that his request for 

re-transfer is also turned down without any upplica-

tin of mind and the ropresentatiOfl to the higher 

authorities by way of appeal has also not hx= yielded 

any fruits for te-transfer of the applicant to his 
copy of t.e impugned order is original place.  

filed at Annexure-C. 

7. 	lief sought: 

In view of the facts rentioned in para-6 above, 

the applicant prays for the following rlief: 

" Set aside the impugned order of the 
first respondent dated B2/PsMan/86 
dated 15-2-1986 in so far as the 
applicant is concerned. 11  



Ground for the Relief: 

W. The irmTugned order of transfer is violative of 

Rule 15 of the Fundamental Rules. 

The imoucjneci order of transfer is purely on 

account of malafide intention of the respondents 

just to take revere against the applicant as he 

belongs to the rivalry Union and is working as 

Divisional Secretary of that Union, highlighting 

and illegal activities of the resondents, suci-1 as, 

misdeeds, mismanagement and harassment given to the 

respondents Hence, the impugned order transferring 

the applicant is bad in law. 

The impugned order of transfer is one without 

jurisdiction as the first respondent is acting only 

on in-charge basis. He cannot exercise the statutory 

power. He can only carry out only day to day admini-

stratio. Hence, the impugned order of transfer is 

unjustified and illegal. 

In the light of the fact that the petitioner is 

declared as physically handicaped and that the 

secord respondent has directed the Authorities to 

provide light beat work to the applicant, ignoring 

all these asectsnd transferring the applicant to 

the place which is far away from the present ilace 

clearly establishes the malafide and illegal action 

of the respondent-i. Hence, the imruced order is 

liable to be set aside. 

Even otherwise, the imiugned order of transfer 

is bad in law. 

.. .7 
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Interim, order prayed for: 

Pending final decision on the application, the 

applicant seeks issue of the following interim order:- 

t1Stay the operation and implementation 

of the impugned order dated B2 -P1Man/ 
86 dated 15-2-1986 in so far as the 

applicant is concerned" 

Reasons for interim_order: 

By virtue of the imougned order, the uthorities 

are forcing the coplicant to renort to duty and 

also threatening kAm to take disciplinary action 

against hin if he does not report to duty at tie 

transferred place.As, the uthorities are fully 

prejudiced against the aoplicant, they may take any 

action as they desire against the applicant. It is 

submitted that a large number of members of the 

pplicatt's family are denending on the apolican. 

If the applicant is forced to eyort to duty,  at 

the transferred niace, he will be put to irreparable 

loss and injury, besides being put to greater hardshio, 

inasmuch as he is physically handicaped. 

Details of the remedies exhausted. 

The applicant declares that he has availed of all 

the remedies available to him under the relevant service 

rules, etc., in asmuch as ough he me representations 

to the second reseondeflt and then to the higher 

ithorities by way of appeal for cancellation of the 

proposed transfer, no action has been taken. 

Matter not nending with any other court, etc. 

The applicant further declares that the matter 

regarding which this application has been made is not 

pending before any court of law or any other authority or 

• 
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any other Bench of the Tribunal. 

11. Particulars of Postal Order in respect of the 

Application Pee; 

I'Tumber of Indian Postal 
Order 

Nie of the issuing Post 
Office 	: 

Date of issue of Postal 
Order 

sS3 ?11& 

s 	ct-1 , 	 co 

c2( 1?,) g 6 

4. Post Office at wicri 	 Pe 
payab 	

t u 
le 

Details of index. 

n index in duplicate containing the details of 

the documents to be relied upon is enclosed. 

List of enclosures as per the index. 

in verification: 

I, S.G.DeshPaflde 3/0 Gangadhar Deshpande, 

Postman, Kapileshwar Road Post Office, Belgaum, 

do hereby verify that the contents from 1 to 13 

are true to my personal knowledge and belief and 

that I have not suppressed any material facts. 

ple: 

Date: 
	Signature o licant. 

To 

The Registrar, 
Central Administrative 
Tribunal, 
Addl.Bench: :aralore. 



U, 

.4 
	 - 
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nnure-,4 ) 

AITHEXURE TO O.i.NO. FD.1. S1P. 79 

DATED 17TH JULY 1979 

PORi (Applicable to Orthooaedicelly Handicapped Govt. 
Employees) 

OV 	I MELT OF RTKA 

Orthopaedic Department, Clvii 1-lospita 1: EE'LGAUM 

No. 

I hereby certify that I he examined Shri Shankar 

Gangadhar Deshpande whois said to have been employed in 

Post & Telegraphs Dept. as (designation) Postman 

and whose signature is attested by me, is a candidate 

for sanction of oonveyce allowance as stipulated in 

G.o.Ho. FD.1. SRP.79 dated 14-2-1979. After the  

detailed examination, I find that he Itis got the follow-

ing permanent disability of: 

1. Kyplethic defrmity of thormolurnbar region. 

2x with dfficulty in bending and standing 
erect and walking. 

in conclusion,1 am of the opinion that the total 

permanent disability is upto 45 percentage of both 

upper and lower extremities. He is eligible for the 

conveyance allowance as per G.ONO.?DI.SRP.79 dt. 14-2-1979. 

Sd/- 
Signature and Designation of 
the Head of the Department of. 
orthopaedics, Govt., Clvi 1HOSPItC 

place .2e1g.um. 
Date: 7-11-1925. 

/True copy/ 

Dr.KalmeSh S. Shegiunshi, 
hi. Be* B.S. ,DorthO 

OrthopaediC. Surgeon, 
District Hepital, Belgaura. 

T 0;~rh_ 

CQW't of 

I. 
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) 
Ann exure- j 

INDI?T POSTS ALl T LEGRA DEPARTINT 

Senior Superintendent of Post Offices, Belgaum Dn., 
Belgaum-590 001. 

Wo 

The S.P.I•i., H.S.G.II, 
Belgaurn City-590 002. 

3-2/Iiss/Fetation P'I&n beats/85 dated Belg.um 6-11-86 

Sub:-Change bhe light beat on 
compossionate grounds. 

St. 

Shri S.G.Deshpande says that he is not strong 

to ride bycycle etc., because he had met with acci-

dent long back. He requests that he may be given 

light, beat near the P.O. 

Shri Deshpande may be given 1içht beat near 

the P.O. 

sd/I- 
Sr.Superintendent of P.O., 
3e1gaum Dn., I3elgauxn. 

/ True Copy / 

It 

yjgh Court of FlIF 

I 

- 	-. 	___',, - 
	___- 	

i_i_ 'c"•_, 	
. 



'-1 	 J 

No. 	1tt 

IN THE 1410-eOIJRT OF KARNATAKA AT BANGALORE 
No. 	 of 19& 

Appelant/Pstitoner/s 	 . 	Defendants, Respondent/s, 
Plaintiff/s Complainant/s 	. 	Vs 	 Accused/Judgement.Debtor/s. 
Decree-Holder/s, Applicant/s J 	 Opponent/s. 

. 

.... ..................................the 	............................................................ 

Nos................................................................................in the above matter hereby appoint and retain 

Sri........................................... .............. 
to appear, act and plead for me/us in the above matter and to conduct, proceute and defend the 
same and all Interlocutory or miscellaneous proceedings connected with the same or with any 
decree or orders passed therein, appeals and/or other proceedings arising there from and also In 
proceethngs for review of judgemnt and for leave to appeal to Supreme Court, and to obtain 
return of enydocuments filed therein or to receive any money which may be payable to me/us in 
the said matter. 

i/W, hereby authorise him/them on my/our behalf to enter into a compromise In th. 
above matter, to execute any decree or order ther?in,  to appeal from and decree/order therein 
and to appear, to act and to plead in such appeal or in any appeal preferred by any other party 
from any decreeorder therein. 

V.  
i/Wi further agree that if i/we fail to pay the fees agreed upon or to give due 

Instructions at all stages, he/they is/are at liberty to retire from the case and recover all 
amounts due to him/them and retain all my/our papers and moneys till such dues are paid. 

Executed by me/us this....................date of....................19.')i....at....... 

( 

gnu re/s 

known to me and...................................................signed before ma 
Satisfied as to Identity of Executant's Signature. 
(where executant is illiterate, blind or unaquainted with the language of Vakaleth) 
Certified that the contents were explained to the executants in my presence in............................. 

....language, known to him/them who appeared perfectly to understand the same  
and have signed in my presence. 

Acceptec 	 -' 

.......... 
I 

ADVOCATES FOR 
-. 

ADDRESS FOR SERVICE 

L 	•,flt CTk 

.Q.. 
Forms can be had at 	The Judicial D.partment Multi-purpose Co-operative Society. Ltd., 

High Court Buildings, BANGAL.ORE-560 001. 
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i. 	Insr'ec-Gor, 	3c1r nui(N) 

'he Io1ioui; 	insfers order in cace IL orcered 	to haveLi 	edjae efct. 
G 	ezhpancleOS 	fljL. 

1c) 	1 	.s(;man 	E. NemL1rarI 

Pcsma 	) uo i. Nebjunar 	o be L  
Dri. 	a-Au- 	io HI Ciiy  

() Shrj,I.p .Gd 5€? lOSi,ran 	Bi' 	e1un; : L 	p0  srnn 	(I.J) 	ub Dn. 	j; 

i. J3. Ne ru n .ga.r 	U. 

2. 
	

•j ikar 	L 	() 	:: i:, 	i. 	accd to 	CiGy SO 	be ±-'ran 	.çj 

e1ief arrangeron.Gs: 

N.Naar will 	le ;. E 	i:iiove 
biN iTIJ 	to s1ar 	t he 	chai3. 

(2) ii. 	..eshiande ios. anY 	n leave 
will .:Jolii 	js new 	ios- 	J 	 leave. 

1 
' 

elaun 	No:tk 	-J36laua 
y i 	t.:ie 	Lien 	issued for nilor; aon 	ac 

1 • 'Jbe 	Ujty/::i, Is 	uiaar 
:, 	ie .1. nelauo. 

1, j  s 	I3ei(auiu. 
t• C[iicialj• 

• 

.. 	•1 	. 



I 
You are, therefore, hereby called upoh to pay 

damages to my client in a sum of Rs.5010O/-, failing 
which my cient has ma already instructeé me to take 

steps both 	Criminal ard Civil Court/for redressal 

of his grievaNgain you. If no teps are taken 

for payment of tIove damages, my/client will lodge 

a complaint in thesictional Plice and register 

a case against you punhhe unde the provisions of 

the Irñian Penal Code, whiNhêe days from the date 

of receipt of this notice. \ \ 

You are liable to pay s2OQ/-gards costs 

of this notice. 

Yours faithfully, 

/1 

(M.Raghavendra Achar) 

/ 



NOTICE OF APPLICPITION 

[LNTRAL RO7INIsTpTJ[TI9UNAL 

8 •.G8LORE 

2nd Floor, Commercial Complex (BD/) 

Indirenear D'3fl9alore_550038, 

8 a ted 2)'th April, $6 
PPlictjon i? QfJ 986/F 

Shxj 

Vorsus 	 eondent(3) 

Tho 	.tvn.j IAeQ( Ista1) North, il9au1 € ncthe 
Kt; To 

C - 
i. Tho Sbivr*1 • Insp.ctr( Postal) zti, *it •  

21. The eriior Supt., of Post Off ices, 
iIte.ica u. 

,Reonondent No. 
 

	

Where,is Lhe Rpplicant aLni najrd has filed 	an Applicatj 	(onpy en closo) under Section 9 of the 
Administpr,tjvp Tribunals PicL 	 Central 

. 985 in ths Tribunal and whereas the Mpplicatj on is rdrittd; 

Take notice that withjn 30 
dayr from the date of service of this 

notice, yu may aear in person or thr uqh 
an asnt or thrcu9h a duly authpj5ed lecal r:rsotjtjoner and 
file in six compute sate, reply to the p;.licrtion alonq with 
docurnets, if any in a paper hook form with the Re

q istrv of this T•rJbunal, failngwhjch 9  matter ui!l be heard e—parte '7 	o- 

Oy order of the Trbuna1. 

ui 

	

4/ 	
; 	

eo 

	

/': 	

tDeputy ReOletrar 

"0 

'Z_ 'AV 

0 	

- 	C 0/ 	 -- 
( - 	- 

p 



Annexure- 

INDI.All POSTS AD TEL1GRAPH DEP?RTIEi'W 

Senior Superintendent of Post Offices, Belgaurn Dn., 
Belgaum-590 001. 

To 

The S.P.11., H.S.G.II, 
Belgaum City-590 002. 

3-2/iss/Retation P'M:.n beats/85 dated Belguurn 6-11-86 

Sub:-Change bhe light beat on 
compossionate grounds. 

Shri S.G.Deshpande says that he is not strong 

to ride bycycle etc., because he had met with acci-

dent long bac]. He requests that he may be given 

light beat near the P.O. 

Shri Deshpande may be given liht beat near 

the P.O. 

Sd,,- 
Sr.Superintendeflt of P.O., 
Belgaurn Dn., ]3elgaum. 

/ True Copy / 

;ct 
 yfgh Court of Kir r r~' 

Binta OT 
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Annexure- 

INDIAN POST AND TELEGPdWd DEPARTIE NT 

Sub-Divisional Inspector, 
(Postal) Belgaum North, 
Belgaum-690 002. 

By hand 

To 

Shri S. G.Deshpande, 
Postman, Belgaum City. 

1-To.PP/SGD/86 	I3elgaurri 25-1-1986. 

Sub:-Irmroper behaviour-case of Sri S.G. 
Po:.tman, Belgaum City. 

During my visit to Belgaum City so on 6-1-1986 

and 8-1-86, the undersigned observed that your beh-

viour in the office was not proper. You were inter-

faring in the administration of B.N.City, so which 
4 	

was not dequired/required by you. You were 

disturbing the office work by shouting loudly in the 

office/postman 	not caring discipline of the office. 

Therefe, you are hereby called upon to elain why 

you should not be transferred from this office. Your 

explanation should reach the undersigned within 3 days 

from the date of receipt of this letter. In case of 

non receipt of your reoly, the undersigned is at liberty 

to take action as deemed fit in the matter. 
-S 

Sub-Divisional Inspector, 
(Postal) Belgaum North, 

Belgaum-500 002. 

/ True Copy / 

c 
C,uri 

I 
	 Jh Court of 
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nneXUre--,Jc  

D:PRTVET OF POSTS 

0/f the Sub DivisiOnal InspeCs Belgaum (N) Sub Dn. Bi-2 

Nerno No. B.2/P'.afl/86 	3eaura 15-2-86 

The following transfers order in the Postman 

cadre is ordered to have with immediate effect. 

(1) Shri S.G.Deshpande Postman BM City (}35G-00) 

SO to be Postman BN Nehrurlagar* 

xx xx 

Relief arraflgemefl 5. 

SPIi BN N.Nagar will please relieve Shri P.M. 

Balule to start the chain. 

Shri S.G.DeShPande Postman BN City on leave 

will join his new post after expiry of leave. 

Sd!- 

SUb-Di-fli. Inspector (P) 
BelgaUIfl North, BelgaUrn. 

Copy of this memo issued for information and n/a to 

1 • The SPis, 13N city/iL hrunagar. 

2 • The PN Be lgaurfl. 

The SSPOS, Belgaufli. 

Of±icilS. 

PFS. 

c/c. 

/ 

True xtract/ 

rv- 
Ccurt O:c 	ç7• tt s\ 

( / 


